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1958 : T.N. Act XVlil] ’ Di:strict Derelopment Cbzmci’[s ‘873
~ 3{TAMIL NADU] ACT No. XVIIT OF 1958.2

[THE [ TamiL Napu] DISTRICT DEVELOPMENT COUNCI..~
S . Act, 19581 - -

[Received the assent of the Governor on the-19th September
1958 ; jirst published in the * Fort St. George Gazette

 Extraocdinary” on the 20th Septemler 1938 (Bhadra

29, 1880).] L | |

‘An Act to providé',for the constitution of District Devél?op'«.
ment Councils in the 3[State of Tamil Nadu].

WHEREAS it is expedient to prox'ide for the constitution
of District Development Councils in the 3[State of Tamil
Nadul; = | | |
Br it enacted in the Ninth Year of the Republic of India
as follows :— : ‘

1. (1) This Act may be called the irTamil Nadu]
District Davelopment Conucils Act, 1958.”

(2) Tt extends to the whole of the *[State of Tamil

Nadu_]. . L _

- (3) 1t shall come .into force 611_511011 date* as the
‘Government may, by noiiic:ticn, appoint.

3. In this Act, urless the contest otherwise requires—

(1) * district ” meens the revenue district referred to
in sub-section (1) of section 3 or the local area constituted
into a district under sub-section (2) of that section as
altered by the notifications, if any, issued under sub-section
(3) of the same section ;- T S

—

1 These words were substituted for the word < Madras “ by tii:.ez - .
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the Tamil. |

Nadu Adaptation of Laws (Second Amendment) Order, 1963,

2 For Statement of Objects and Reasons, see Fort St. Geroge Guzette

Extraordinary, dated the 30th Aungust 1958, Pari IV-A;. pags 294,

“This Act was extended to the added territories by section 3(1) o
of the Tamil Nadu District Development ‘Courcils ard Panchayats * - .
(Extension to Added Territory) Act, 1961 (Tamil Nadu Act 28 of - -
11961). subject:ta the condition that ;the territories specified in Parts.. - -
1,1l and T of the Second Schedule fo the Andhra Pradesh and Madras.-

he deemed to form part of the Chingléput district.

" (Alteraation of Boundaries) Act, 1956 (Central Act 56 of 1959)shall -~

.. -8 This expression was substituted for the expression “Stéfﬁé"éf SRR
~ Madras ™. by the Tamil Nadu, Adaptation of Laws Order; 1963,

. asamended by the Tamiil Nadu Adaptation of Laws (Second Am_egg .__
- ment) Order, 1969. . . w s SRR ERE
*Came into force on the 1st December 1959,

Short title,
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(2) “ Government * means the State CGovernment ; -

0. 7(3) “ panchavat * and_“ panchayat union council”* -
- have the meanic gs assigned “to them under the law for the e
- time being in force relating to their constitution ; |

 (4) a.perscn is deemed to have his * residence ™ - of

to * reside ”* in any house if he sometimes uses any portion
thereof as a sleeping apartment, and a person is not deeme.l
; | to cease to reside in any such house merely becuase he is
i absent from it or has elsewhere another dwelling in which
BN he resides, if he is at liberty to return to such house at
any fime and has not abandoned his intention of returning ;

(5) “revenue districtt” means any local area which
for the purposes of revenue administration is under the
“charge of a District Collector : g U

5

(6) “year” means the finanical ycar.'

- District 3. (1) bw.: as otherwise provided in this section, every

L locai area which cn the date of the commencement
~of this Act is a revenue district shall be deemed to be a-
- district for the purposes of this Act. | | '

- (2) The Goverament may, in special circumstances, |
by notification, declaze any compact local area inarevenue -
district or in more thau one reveune district, to be a dis. . =

. trict for the purposes of this ‘Act and specify the name of =~ .
.. ‘the district. | S e

(3) The Government may, by notiﬁcatioﬁ,; |

‘ (i)_explude from any disfrict any local 2 rea C()m. R
‘prised  therein; or © 01

S (i) include in any district any local area rc:on't_igu_bgs.r_w__-f_-’-.'f.
toitjor | c T

s (dil) cancel or modify a notification 1ssued. under
:'sub-se(;t_lon ) ; or : S _ :

Ll (iv) altef the uame of aﬁy diétrict_, ) -
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* (2) or sub-section (3), the Government shall give the Dis-.

“or sub-section (3) shall contain 2 statement of the reasons’ -

Fr T s e g e
ST L N e ey
) X ;! £ “3 T R

1 . ’%3’ R .

(4) Before issuing a notification under sub-section. o

trict Development Council or District Development Coun-- -~ .
cils which will ‘be affected by the issue of such notification .
areasonable opportunity for showing cause against the pro-
posal and consider the explanations apd objections, if any,

of such District Development Council or District Develop-.

ment Councils. S S

(5) Every notification i's_s"u"ed' under’ sub-section (2)

therefor.

4. (1) The Government may, by notification and with Establish- - |

effect from such date as may be specified therein, cause to be ment of

established for any district 2 District Development Council Bi"gl‘:; |
consisting of the following members, namely :— . ment
Councils,

(@) The District Collector, ex-officio ;

1(hY(i) elected Members oi the House of the People
and elecied Members of the State Legislative Assembly,
chosen to trepresent a constituency which consists of, or
comprises, or relates to, the district or any portion thereof
or who reside in the district. - |
: (i) elected Members of the Councu ~f States
representing the State of Tamil Nadu and elected Mem-
bers of the State Legislative Council, and, o
.. (jii) nominated Members of Parliament of this
State and of the State Legislature, who have intimated their
desire to serve as a Member of the District Development
Council under sub-section (3);] |

" (c) all chairmen of panchayat union councils in
the district and until a panchayat union council is constitu-
ted forany local area in the district, a person chosen in the
prescribed manner by the presidents of panchayats in

that area :

_Provided that no person shall be so chosen unless
his name appears in the electoral roli for any of the pan-

chayats in the area ;

" 1 This clause was substiiuted for the original clause () by section
2(1) of the Tamil Nadu District Development Conneils (Amendment)
Act, 1975 (Tamil Nacdu Act 51 of 19735). :

ERRTIRCREL o R UL VU N




876 Di&zrzct Development Cé:;r:&z‘!& [958 T4, Act XVIIX -

ot (d).all chairmen of municipal conncils in the
= - (e) presidents of Co-operative Central Banks in the
district; | I S
- (f) such Gazetted Officers of the Government con-
- nected with planning and cxecution of development schemes
in the district as are nominated by the Government,

| If the district comprises of parts of two or more-
revenue districts, the (Government may, by notification,
~ declare which officer shall be considered to be the District -
-7 Collector in respect of that district for the purposes of this
Act. | | _ . _ -

1

i 7+ +(2) The District Collector referred to in sub-section (1)
* ., shall be the Chairman of the District Development Council,
(3 (a) (1) No elected Member of the House of the
' People and no elected NMember of the State Legislative
Assembly, shall be a member of more than one District

- Development Council. B |

“io () An elected Member of the House of the
“People or an elected Member of the State Legislative
-Assembly chosen to represent a - constituency which
- consists of, or comprises, or relates- to, a district or any-

residence ‘shall decide a® to the District Development

LTS
"

' (b) (i) No 91°cted membier Ofthe council of Stafes S
dnd no rember elected to the State Legislative Council -
bjt! the miembers of the Legislative Assembly shall bea

member :of  the - District Development Councils in mor-
than one‘district ; and sucii clected member of the Council

may '~be,-shall decide as to the District Development
“ouncils of any one district in which he desires to serve
aj“a member and intimate his decision to the District
Collector concerned in such form and within such meriod =
as may be prescribed. I AR TR

_T%Thi'g}:zéiiﬁié'eégibh was substiuted for the Srigfna ] sub-s'éclio ' ? -
X;goctlon 2(2) of the Tamil Nadu District Development -Coélnéiig R
mendment) Act, 1975 (Tamil Madu Act 51 of 1975), L

SRR AL

- portion thereof  other than a district in which he has his .~
. Council in ‘which he desires to serve as a Member and S

intimate 'his ‘decision to the District Collector concerned. -
such-ffqﬁn and within such period as may be prescribed. -

: of States or of the State Legislative Council, as the case - .
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(i) Auny member elected to the State Legislaiive s

Council by the electorates mentioned in. sub-clause (a), T
() or {¢) of clause (3) of Article 171 of th: Co.stitution _ !
shall be 2 member of every District Devslopment Council - ]
in the districis comprnes .. (3e territorial constituency B
concerned. . L
(¢) No nominated Member of Pirhiament of this o

State and no nominated Member of the State Legislature : J

shall be a Member of the District Devclopment Councils
of more than one district ; and the nominated Member of i
Parliament of this State or of the State Legislature shall e
~decide as to the District Development Councils- of any,
‘one district in which he desires to serve 2s a Member and
~ intimate his decision to the District Collector concerned
in such form and within such period as may be prescribed.]

(4 Where a p rson ceases to b: a Membe cf Patl'a--
mient or 2 Member of the State Legislature or the chairman:
of a panchayat unionc ountil of President of a Co-opetative’
Central’ Bank or the chairman of a municipal “council :in’
the district Y[or Chairman of the Tamil Nadu State Bhoodan = -
Yagna Board or the President of a Town-Panchayat or' - -
official ‘'of any of the authorities. referred to. in sub-séction. - .-
(4-A)], he shall cease to be a member of the ZDistrict. = =
Development Council or District Development Councils] - -
from the date on which heiceases to be such member or

chairman or president *or official].

- ¢[(4-A).- In - addition "to the members referred - in
sub-section (1), the Government may, by notification -
(i) The Chairman of the Tamil Nadu State Bhoodan = . :
" Yagna Board constituted under section 3 of ﬂleTamﬂ
'Nadu Bhoodan Yagna Act, 1958 (Tamil Nadu Act: XV
of 1958), S o o

1These words were inserted by section 2{3)(i) of the Tamil Nadu
District Development Councils (Amendment) Act, 1975 (Tamil Nadu
Act 51 of 1973). ) ' L
“8These words were substituted for the words * District Develop-
ment Council” by section 2(3) (i) of the Tamil Nadu District
Pevelopment Councils (Amendment) Act, 1975 (Tamil Nadu Act
: 1975). : : o
Sls%il.wse \?vords wore inserted by secticn 2(3)(iii) of the Tamil Nadu
District Development Councils (Amendmeat) Act, 1975 (Tamil Nadu
Act51 of 1975). . | . . L
T AThese subssections were inserted by section 2(4) of the Tamil Nadu
- District Development Councils (Amendment) Act, 1975 (Tamil Nadu

- Ast 51 of 1975).

PN
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(i) any ofliicial of the Tamil Na
Board, Tanil Nadu Water Supply und Dra

~ any other Board or Committee Constituted under any law
' for the time L:ing in force, as

: a member of one or more
- Distrie.  Development Councils as may be specified in -
- such notification, . o -

du  Electrioity
inage Board or

 (4-B) In addition to the members referred to in

- " sub-gections (1) and (4-4), the Collector shall by notification

' nominate before the coramencement of each year a President
-~ of a Town Panchayat in the district by rotation, as a -
- -member of the District Development Council and the
-~ member so nominated shall enter upon office on the com-’
- . mencement of the year], | - R

all advise

District the Government on all matters concerning the activities
velopment of panichayats, panchayat union- councils and municipal
_‘iilﬁ-'__cbuncﬂsf..-in the district, as well as on all matters relating .
- to the development of the econorqic resources of the district
and - the; services main tained therein for promoting the
culture and welfare of the inhabitants of the district, ~~ -
A B . . . L ) o

Runcuons of . 5. (1) The District Development Council 'sh

) o particular, it shal be the duty of the Disict
Development Council to per '
namely :— |

form the following fanctions,

“i:. (@) Advising the Government on g matters -
relating to the services maintained by and all developmeni =
schemes undertaken by all local authorities in the district -
as, well as . those agencics in the district, which -are ..
under the administrative contro] ofthe Government iin. -
he following department, namely :— L T

. (1) Food and ASriculture,

(i) Industries, Labour and Co-operation,
_(iii) Public: Works, und _
. (i{_r)' Q_Healt'h, .Educati'on and Local Administration ;
'_f(b)_- ‘watching the ‘progreds of the measmes 'undef;- ,
a_k_en.by the Government, 1ocaj authorities and departmental
. agencies in respect of the services and development
. - Schemes aforesaid j - | IR
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Develepment Counci, suck as— :

(i) classification of markets as panchayat markets
and panchayat union markets and fixing rates of contribu-
tion payable by one authority to the other ;

~ (1i) Classification of 'fai:s and festivals as pan-
chayat fairs, panchayat feslivals and panchayat union
fairs and panchayat union festivals ; -

 (iii) classification (f public roads (other than
roads classified by the Government as National Highways,
State Highways and major district roads) as panchayat
union roads and village roads ;.

'(d) advising the Government on all matters relating
to development of road transport. -

- 16, (1) The District Development Council may meet Meetings of -
as often as may be necessary and shall, subject to the District .
provisions of sub-sactions (2} and (3), observe such rules of gﬁ;ﬁ"’p'
procedure in regard fo transaction of business at its meetings coyncits.
(including the quorum at meeungs) as may pe prescribed
by the Government under this Act, provided that not
more than three months shall elapse between one mesting
of thz District Development Council and another.

~(2) The Chairman of the District Development
Council or in his absence any member nominated by him
in that behalf shall preside at a meeting of the District

Development Council. - |

- (3) All questions ata meeting of the District Develop-

- ment Coungcil shall be decided by a majority of the votes of -
the members present and voting aud in the case of an
equality of votes, the Chairman of the District Development . . |
Council, or in bis absence the person presiding, shall havea. - -~

second ‘of casting vote s - .. .. T RN

. 1Certain acts done or proceedings taken by the District Develop- .~

" ment Councils before the commencement of the Tamil NaduDist- " =
. rict Developmen! Councils (Amendment) Act, 1965 (Tamil Nadu

“Act 19 of 1965) were validated by section 4 of the said Act:- @7
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. Provided that a membzr of the District Development -

- Council who is an Officer of the ‘Government shall havea-
. right to take part in the discussions, but shall not have a=
. rightto vote at a meeting of the Council, and shallnot bea
.. .member of the Council for any other purpose. -~ .

cancyin - 7. No act or proceeding of the District Development: .
District Council shall be deemed to be invalid by reason only of the =
oy elo -t-?i‘;exis‘l:ence of any vacancy in' the District Development *
Coﬁﬁﬁ Courcil or any defect in the nomination ofa member thereto: -
., mot to *or on the ground only that more than thre¢' months: <
validate have elapsed between one ‘meeting of the District Deve-

~8ctS O lopment Council and another].

o b

8. (1) (@) For the purpose of assisting the District '
1t'of Development Council in exercising such of its powers, .
s discharging such of its duties and performing such of it .
unctions as may be specified by the Government, 2 District
Development Council may, and if so required by the
Government shall, constitute standing coramittess for.
ling with— -~ R R A )

© (1) Food and Agriculture, | S e
+ + (iv) Edycation, - |

% () Health and Welfare including Prohibition. =

g D . -

.' (b) A District DcVeldpfﬁent—Coimbil
- additional standing committees for such
- District Development Council thinks fit.”

may constitute
purposes as the

. (2) Each standing committce referred to'in sub-
~ section (1) shall consist of such number of Gazetted Officers -
- of the Government as ure noryircted by the Government
- from out of the membors of the District Development™
. Council‘; | SR SR

+ < Provided that it shall be open to the Government to
- hominate the same persgn to more than one standing
- committee. . o o R -

. " 1These words wese added %by sect
Development Councils (A

ion 2 of the Tamil Nudu District = .
mendment) Ack, 1965 (Tumil Nady Act']9 -
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| Coundils - _
o (3)-'--Ti:ie other members of the District De;'eloﬁmént’, o

Council shall be chosen to the standing committe 2 in such
roannsr 4 may be presoribed 27 “

e e A e e e

Bl

| Provided that the same persom shall not be a member
of more than one standing committee : Hemuer

P Y

P

Lo Provided further that it shall bé open to a person who
i~ - has been chosen as a member of one standing committee’

¥ ' to optto serve as a member of another standing committee

;. inthe place of a member of such committes with the consent

i of such other member and for such period as may be
mutually agreed upon. | T | AN

TG ———— o e

. {(4) Inaddition to the members nominated under sub-
section (2) or chosen under sub-section (3), the Goverament
may appoint as a member of a standing committee any
person, who in their opinion possesses special knowledge
and experience in matiers that may come up before the
District Development Coungil, although he is not a member -
of the Disirict Development Council, or the Distriet
Development Council may invite any such person to serve
as » member of a standing committee :

Provided that the number of members so appointed
by the Government shall not exceed two in respect of any
standing committee. } | | |

(5) The members of a standing committee who are
not members of the District Development Council shalt
have the right to attend the meetings of the standing com-
mittee and take part in the discussions thereat but they
shall nct have the right to vote at such meetings. |

(6) Each standing committee shall elect its own
chairman from among its members who are members of
the Districi Development Council.

*

(7) The members of the standing committee nomi-

- nated, chosen or appointed, as the case may be, uader this

section shall cease to hold office at the end of each year and

the members of the standing committee. for the ensuing

yeat shall be' nominated, chosen or appointed, as the
case may be, before the expiry of the year but shall not ST |
~eater upon office unti! ths commancement of the ensuing oo
T year. - : : o

125-3—56
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o (8) The District Development Council shall lay,

" down by regulations the procedure for the functioning of -
-7 the standing coramittees. - e

taff of District 9. Subject to such control as may be prescribed, the .’
Development Dyistrict Collector may, for the purpose of enabling the
- Councils. Tyjgtrict Development Council to efficiently perform Gitst
L functions or exercise its powers under this Act, appoin; =

- such officers as he may think fit and determine their func- - - -
~ tions, | . L

Generat 10. For the purpose of efficiently pérforming its func- .
owers. of tions under this Act, every District Development Council ;-
pf District may, within the limits of it Jurisdiction—. e

.eyc_l_op; SR - | R
uncils, (@) undertake such measures as it deems necessary ; -

(b) .Q_OH_GCt suck data as it deems n;:cetisary ;' o

... () publish statistics or other information relating to -

- the various aspects of the regulation or development of the -
activities of municipal councils, panchayat union councils -
and panchayats in the district ; ,

(d) require any municipal council, panchayat uynion
council or panchayat to furnish such information as ma
be required by it in relation to ue easures undertaken by =~
that municipal council, panchayat union council or pan- -
chayat for the regulation or development of ite activities -
and such other matters as may be prescribed, o

Amual  11. (1) The District Development Council shall prepare ;-
report. in such form and at such time each year as may be prese
. cribed, an annual report giving a true and full account of
its activities during the previbus year and copies thereof
shall be forwarded to the Government, s

(2) The Government shall lay on the table of bo._t.h:
Houses of the Legislature all such reports together with
 their comments thereon. ' : 5

Returns  12. Every Districs Development Council shall furnish -
R gxd to the Qovexpment such returns, statistics, and other
€PoIts. information with respect to its activities s the Goverp- .

ment may from time to time require | R
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13. No suit or other legal proceeding shall lie against Protection
any member or officer of a District Development Councii of action

. or of any standing committee in respect of anything which faken in

is in good faith done or intended to be done in purrsuance good faim'

of this Act. | -
- 14. (1) The Government may, [ ], make Powerto
;- rules to carry out the purposes of this Act. ~ make ryles.

. (2) In particular, and without prejudice to - the -
- generality of the foregoing power, such rules may provide
for all or any of the following matters, namely :— .

- a) the allowances of mémber'-s _Qf the District
Development Council ; - . | -

. (b) the matters in respect of which a District
Development Council may require a ¥municipal council, -
panchayat union courcil or panchayat :to furnish infor.
mation § - A B L
- (c) the form in which, and the time within which,
" the anngal report of the District- Development Couneil

may be prepared and forwarded to the Government ; .'

(d). the returns 2nd {nformation which ¢ District
Development Council may be required to furnish to the

© @QGovernment ;

{(e) the manner of recruitment of the officers of a
District Development Counciland the terms and conditions

. of service of such officers
(f) regulating the meetings of the District Develop- -
ment Councit end the procedure for conducting meetings
thereat ; '

(g) regulating the manner in which and the purposes
__for which, standing committces mey be a ppointed ;

() any other matter which has to be or may be,
prescribed.

e i

1 The words “by notification® were omitted by section 3 (1) of
the Tamil Nadu District Development Councils (Amendment) Act,

1265 (Tamil Nady Act 19 of 1965).
125~3—=56A
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Counciis, -

o M(3) (@) All rulis midy under this Act shall be
publishad in the Fort St. Gearge Gazette and, unless they -
are expressed to come into force on a particular day, shall~
.eome into force on the day on which they are.go. .
‘published. o - o

834 District Development:  [1958: T NA“XVEI

~ . (b) All notifications issued under this Act shall,

- 'unless they are expressad to come into force on ¢ particelar
.day, come into force on the dey on which they are

_. - published. o o

(¢} Every rule made or notification issued under
this Act shall, 2s soon 25 possible ofter it is made or issued, -
S bz placed on the table of both Houscs of the Legislature,
. on - end if, before the expiry of the session in which it is so -
57 0 placed or the next $ossion, boil Trowses gree in making
any ‘modification in any such rule or notification or both -
Houses. agree that the rule or notification should not be *
made or issued, the rule or notification shall thereafter
have effect only in such modified form or be of no effect,
as the case may be, so however, that any such modification.
or annulment shall be without prejudice to the validityof
‘anything previously done under that rule or notification.]

, 1 This sub-section was substituted fo_r?hc original SUE“SCC.“““ (_5 S
R by section. 3 (2) of the Tamil Nadu District Peyclopment Councily, -
B , dmendmcnt’) Act, 1965 (Tanil Nady At 19 of eaih. IR
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Councils (Amendment)

IITAMIL NADU] ACT No. 19 OF 1965.2

THE \TAMIL NADU] DISTRICT DEVEI OPMENT
COUNCILS (AMENDMENT) ACT, 1965., . =,

[Recewed the assent of rhe Governor on the 2nd September
1965, first published it the Fort St. George Gazette on
the 15th September 1965 (Bhadra 24, 1887).] .

Anr Act to amend the Y[Tamil Nadu) District Development .
- Councils Act, 1958, ‘and to validate certain ‘acts or
o proceedings of Dzsmct Development Councds. .

BE it enacted by the Leglslature of the 3[<tate of Tamll '_ |
Nadu}in the Sixteenth Year of the Repu'bllu of ' India
as follows :— L .

| ‘shorttitle. - 1. This Act may be called the 1['l‘atrml Nadu] Dlstnct_”‘
o Development Councils (Amcndment) Act, 1965.

- 3. [The amendmf*nts made by these sections have\
- --already been incorporated in the principal Act, namely,’
the Tamil Nadu District Development COU.IIGIIS Act,_"-
1958 - (Tamil Nadu Act XVII of 1958).] + '#: ™ 0

-f-Vahdatlpn of . .4. No act done or proceeding taken, before the date> of
ertain acqs;.,:-. 'the commencement of this Act, bya District Developmen

one. of  pro: Council establish=d for any district under sub-section-(1),
ceele %ﬁsﬁ?}g‘f" of section 4 of the.principal Act shall he deemed. to be

;_.Developmcnt ‘invalid or ever to have been invalid on the ground. onl
-Councils. that more than three months have elapsed between one:
o mecting of the District Development Council and another
and every such act or proceeding, shall be, and ' shall be
deemed always to have been, as valid as if the prowszons_
of section 7 of the principal Act as amended by section 2.
of this Act, were in force at all material times when such
act was done or proceeding was taken. S e

-1 These words were substituted for the word * Madras ” by the .
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the -
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969

*For Statement of Objects"' and Reasons, see Fort™ ,s'f
George Gazette Extraordmary, dated the 30th J uly : 1965"1‘--'-Part-'-’9f
Iy—Section 3. page 131 . :

3 This exp ession -was Subsihuicd fOr *hu cxpressxon “ State o

Madras® by the Tamil Nadu Adaptation of Laws. Order,’ 1969: as:

amended by the Tan:ul Nadu Adaptation of Laws (Second. ,Ap;lend' o

- ment) Queder, 1369,
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" The foliowing Act of the Tamil Nadu Legislative Assembly reciveded  the
assent of the Governor on the 9th May 1997 and is hereby published for
general information :— .

ACT No. 28 OF 1997,

- An Act to repeal the Tamil Nadu Distict Development Councils Act, 1958.

BE  itenacted bythe Legisiative Assembly of the Siate of Tamil Nadn
j ifn the forty-eighth Year of the Republic of India as follows:—

Councils (Repeal) Act, 1997,

{2) It shall come into force at once.
f il Made 2. The Tamii Nadu District Development Council: Act, 1958 is hereby  Repeal of
[ 1958

{By order of the Goveraei)*

A. K. RAJAN,
Secretary to Government,
Law Department.

1. (1) This Act may be called’ the Tamil ENadul District Development Short title and
. commencoment.

el .

b Act XVII o) repealed. _.
19, reped  XVIH of 1958,




	1958TN18.pdf
	1958TN18.pdf
	1965TN19.pdf

	1997TN28.pdf

